(Open Court) //

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD -BENCH

ted,2l1lzhabad, This 20+th December, 2000

ORAM

Hon'ble Mr,Rafiq yddin, Member (J)

Hon'ble Mr.S,Biswas, Member (2)

riginal 2pplication No.l1655 of 1994
iy

ukpesh Kumar Agrawal

/O Shri Basant Lal A0

2

T
esident of Sarai Bazar, Iglas,

strict- Aligarh

«++ s Appdicant
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Shri M.K.Um® dhyay

V. ER S US

Union of India through the
Director General, Post and Telegraph,
New Delhi

Senior Superintendent of post office,

Aligarh Division, Alicarh

unsel for the Respondents s wSardis

ORDER (Oopen Court)
e —————————— .

rder by Hon'ble Mr,Rafiq yddin, Member (J) )

FMM (@

The applicant wa:s pointed as Extra pwey Branch
t Master, Iglas, aligarh vide order dated 24,10,1980,
applicant was provisionaly appointed on the aforesaia

't ‘since shri Radhey Shyam Pachauri who was working - in the
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1 the disciplinary proceedings against Shri Radhey Shyam
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LA ' : CASRahed
Pachauri is finally disposed of and he has been ewenpted
from all departmental, judtefal appeals, ﬁowever since
he criminal proceedings against said‘shri Radhey Shyam
Pachauri has been dropped he was ordered to take up the
duty on the post of Extra Duty Branch Post Master held'
by the applicant wvide impugned order dated 29.9,1994,
By this 0.A, the applicant seeks quashing of the impugned
order dated 29,9,1994 whereby the service of the applicant
has been terminated and he has been -asked to hand over the
charge to Shri Radhey Shyam Pachauri who has been impleaded

as; R
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spondent No.3., The applicant has also sought rein-
Statement on the post in question and payment of his

salary.

We have heard shri M.K.Upadhyay, Learned Counsel
for the applicant and shri M.C.Negl,Learned Counsel for
the Respondent. - It is evident from the perusal of the
appointment letter of the applicant that hecwas-provi=-
sonnally pddted in the post in question., It was also
specifically mentioned that he would hold the pdst till
proceedings against Shri Radhey Shyam Pachauri ,Respondent
No.3 are completed, Sincé it is not in dispute proceedings
against the Respondent No.3 has been dropped, therefore,
his reinstatement in the post in question is justified.
However consideringAthe.facts that the applicant has
served continously for about 14 years on .the post it would
be reasonable on the part of the Respondents that the
services of the applicant be utilised as Extra Duty Branch
Post Master if any vacancy exists witinin the administrative
control of ReSpondent‘No.Z. The Respondents may also
provide with any other alternative post considering his
long experience as Extra Duty Branch post Master. We,
therefore, diSpOSe of this 0.,A, with the-direction to the
Respondents to use the service as far as possible in the
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same capacity as Extra Duty Branch Post Master if any
yacancy exists within the administrative control of
Respondent No.2. If the said post is not available immediate
-1y the applicant may be given some other alternative
employment, The applicant will also be eldgible toiget
his service experience including seniority; There will
no order as to the cost. Necesséry order regarding the
appointment of the applicant in any post of Extra Duty
Bramch Post Master shall be passed within 3(three)months

from the date of communication of this order,
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